
No- 18

HA-L4O2/2OO4, 0A-2486/2c,c,3

06. 08 -20,04

Present : Sh. M.M. Sudan, Standing counsel for
applicants in MA/respondents in OA-
None on behalf of applicants in OA despite
notice-

$hri $udan, learned counsel stated that r^rhiIe

respondents had issued orders dated 9.7 -ZOO4 in

compliance of directions of this court placing the
applicants in the grade and in the pay scales as

directed w.e.f. 1.1-1986 and that action in regard to
arrears is in progress. As such, learned counsel has

sought by virtue of the present MA-14o2/zoo4 a period of
two months for furl compllance of the order of this
court dated i^6.3 -zoo4 with ef fect f rom today. Allowed.

Accordinglyr MA is disposed of_
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(Shanker Raju)
Member (J)

(v.r- Hajotra)
Vice-Chai rrnan(A)
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